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happy when one day you become a very 
senior Member of this House and occupy 
the fronr oench as the leader. But now 
pleas." go back t o your seat. Do not drag 
me into a situation where Mr. Kulkarni 
will cast aspersions on me... 
(interruptions)... 

SHRI PRAGADA KOTAIAH (Andhra 
Pradesh): Madam, 1 beg to call the att 
attention of the Minister of of Textiles to 
the plight of handloom weavers in the 
State of Andhra Pradesh resulting in 
starvation deaths of many of them and the 
action taken by Govern-Government in 
regard thereto.  

Re. TRANSPORTATION OF GOODS 
BY   FOREIGN SHIPPING     LINES 

SHRI JAGESH DESAI 
(Maharasthra) ; Madam, the Surface 
Transport Minister, while answering a 
question, had stated that he wanted t > 
have a strong shipping industry. But now 
it has been reported in some of the 
newspapers that MMTC and STC can 
transport their goods by any shipiine, it 
may not be an Indian shipiine alone They 
could transport it by foreign ship-lines 
too. Madam, if this is done, then I am 
afraid, our shipping industry will go to 
dogs. Up till novV, an option was given 
and the goods used to be usually 
transported by the Indian shiplines. But 
But now sincethe  Government has decide 
that any shipiine could be used, our 
shipping industry will be badly affected I 
would like the Minister to say something 
on this. 

THE DEPUTY CHAIRMAN: Now, 
we will take up the calling attention.. 
(Interruptions)... 

SHRI   N.    E.    BALARAM (Kerela); 
Madam, Mr.  Desaid has raised a very 
serious  issue. .. (interruptions).. 

SHRI JOHN,    F. E.T.N ANDES   (G a); 
Madam, <he Prims Minister has  returned 
from Carcacas.   There should be a state-
ment .... (Interruptions).. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Madam, the issue that 
Mr. Desai has raised pertains to the 
very survival of the Indian shipping in 
dustry. It is a very important issue... 
(Interruptions) ---  

CALLING    ATTENTION      TO     A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

THE PLIGHT OF HANDLOOM 
WEAVERS IN ANDHRA PRADESH 

RESULTING IN STARVATION 
DEATHS OF MANY OF THEM AND 
THE AC HON TAKEN BY GOVERN-

MENr IN REGARD THERETO 

[The   Vice-Chairman    (Shrimati Jayanthi     
Natarajan) in  the Chair 
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SHRI       IRAGADA   KOTAIAH    : 
Madam    Viee-Craitrnan,   at the outset, I   
thank   the  Minister     for  making  a 
statement regarding the steps    proposed to be 
taken or being taken by the State Goveramert 
with the help of the Centre. But, on the 2nd of 
September, when two weavers died of 
starvation at Guilapalli in Guntur district,    I 
have informed of the same to the Prime 
Minister and also the    Minister of Textiles 
and requested their help to tide over the crisis 
facing the   handloom  industry.    No doubt, 
our beloved  Prime   Minister  and    also  our 
Minister for Textiles have expressed [ their 
sympathy for the dying handloom weavers and 
said that they would be providing relief to 
them.    But, unfortunately,    no relief has 
come either fix m the Centre or 

from the State    Government. 

Madam    Vice-Chairman,    what     we have 
been requesting the Central Government is 
that they should arrange supply of yam at 
least at the pre-Budget prices. Madam   Vice-
Chairman,   during the last years, the yarn 
prices have doubled because of the policy 
being pursued by the Centre.    No doubt, the 
mills have been direct   according to a 
stipulation that the mills produce hank yarn 
to the extent of SO per cent of their 
marketable yarn. Though the stipulation has 
been   there, in the last one decade the mills 
are going to courts of law and obtaining stay 
of  the stipulation, and the mills are not   
actually producing the hank yarn to the 
[required extent. Madam, inS9-90, the mills 
produced JI- 000 million Kgs of yarn, but the 
hank yarn was produced to the extent of  440 
million KGs.   You can kindly   imagine, 
Madam,   it is not 50 per cent,   and it is not 
even 40 per cent also.   But, at the same time,  
the  powerlooms  are   using more than 70 
million KGs of hank yam, though they are 
not expected to usea hank yarn,    according 
to the Indian Cott on Mills'   Federation.  But, 
according to the figures  of the  Planning     
Commission, the powerlooms are using 
annually 120 million Kgs of hank yarn. Then, 
Madam, the mills and traders are exporting  
cotton yam to the extent of 100 million KGs. 
The  Government     may  come  forward and 
say that they are not      exporting hank yarn.    
Anc   because cone yarn is exported the 
powerlooms have to pur-ehase    hank yam to 
the extent required by them, which  has two     
advantages. The price factor is there.   And 
the other is that the cone yarn is not suitable 
for dyeing    purposes.   But    the hank yarn 

is more suitable for dyeing purposes. Due 
to the absence of reservation of handlooms, 
the powerlooms are producing more of 
sarees, lungis and other coloured products. 

1-00 P.M. 

Therefore,   hey are using hank to the extent 
they require hank yarn.   Madam, if you are 
going to deduct 100 million " k.g. from 
powerlooms and 100 million k.g. for exports 
ultimately the handlooms are having only 
2C0 million or 220 million k.g. of yarn, 
approximately.   But according to the 
Seventh Plan the   handlooms are  expected  
to  produce  4,600 million metles of cloth,    
requiring 460 million k.g. of hank yarn. As 
against the requirement of 460 million k.g. 
of yam, hank yarn is available to handlooms 
to the extent of 220 million k.g. Therefore, 
Madam the handlooms are subjected to 
underemployment for over    a period of six 
months in a year. 

Day before yesterday, hon. Minister for 
textiles gave a reply to one starred question 
in Lok Sabha and another starred question 
here. He stated that these deaths of 
handlooms weavers are cot due to 
starvation. Madam, I would i like to read an 
extract from the Hindu a reputed national 
paper. 

 "If you cannot protect the haad- looms 
or provide us with some other employment, 
please give us endrin so that we can all end our 
lives enmasse rather than struggle with under- 
employment, poverty malnutrition, 
disease and slow death", says a 70- 
year old handloom weaver, Mr. S. 
Ramakotaiah of ipurupalam near 
Chirala. His anguish reflects the 
economic distress gripping the hand 
loom industry in coastal Andhra 
where at least 40 weavers died or 
 committed   suicide       due   to   abject 
poverty,    starvation or  disease in the last 
two months.     Mr. Ramakotaiah questions 
the prudence   of the Central 
 Government permitting export of yarn to the 
detriment of domestic handlooms. 

       All newspapers in Andhra   Prdesh have        
extensively  published  details of the star-        
vation     deaths   of handloom  weavers.       
Apart from that the Hindu   and   other        
reputed English dailies aiso have published 
articles about the deteriorating   situation and 
asked the Central   Government and the State    
Governments to rush to the rescue of the 
handloom weavers.   Finally,        the 
Frontline or the Hindu have   Reputed        an 
investigation team    consisting of an 
academician,    doctor and a   lawyer and aiso 
press    representative.    All of them visited 
almost all the centres in Guntur        and 
Prakasam districts and have come to        the 
conclusion that these deaths are dot 
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[Shri Pragada Kotaiah] to starvation 
or starvation related disease. And experts 
have also gone into the matter in detail and 
said that these deaths of handloom weavers 
in Andhra   Pradesh are related to starvation   
or starvation related diseases. They have 
appeared in detail  in Frontline,    Dec 6, 
1991.   But the A. P. Chief Minister while 
making statement in Delhi said that "they are 
not starvation deaths. These are deaths due to 
old age, unemployment or some alcohol." 
Madam, you   are aware that nearly 200 
people died after   consuming illicit brew in 
Delhi. Why did the Leiutenant Governor 
sanctioned Rs. 10,000 each to   their 
deceased families  ?   It was stated that 
Goveenments give such payments only to 
those affected by natural    calamities or 
riots.    But here in Delhi, when a large 
number of people consumed illicit brew and 
died,    the    Lieutenant      Governor next 
morning came out with a statement saying 
that an ex gratia payment of Rs. 10,000 
would be made to the families. But  now,  
the  A.P.   Chief      Minister's statment hare 
at Delhi says that he will arrange ex gratia   
payment of Rs. 5000 through some 
organisations.    I am not able to understand 
as to what those organisations are and how 
the State government can get money from 
them.    Is it possible ?   Here, I would like to 
quote an instance.   In 1951, in Pandillapally 
in Prakashan   (Dt)   one pinjala   Lingamma 
after starving   for four days,   committed 
suicide.   Then, Pandit Jawaharlal Nehru was 
our beloved   Prime  Minister.     As a 
weaver-worker, I wrote a letter to Pandit 
Jawaharlal Nehru   informing him of the 
starvation death in 1951 in the Pandillapally 
in Prakashan District.He immediately 
responded  to  it  and  sanctioned  an ex. 
grtia payment    of   Rs. 60/- those days. 
Apart  from   that,    he  deputed  officers to 
Madras,   because we were then in the 
composite State of Madras, to get   yarn from 
the southern mills and  distribute the yarn in 
the locality.    We were also paid Rs. 2/- to 
each family for taking up production. 

I am not able to understand production-
oriented consumption loan. Weavers had 
asked for interest free consumption loan of at 
least Rs. 1000/- each to the affected families, 
to the families in distress. Now the A.P. Chief 
Minister has coined a term 'Production-
criented consumption loan' to be obtained 
from the banks. I don't know how he has 
coined that term and how the banks are going 
to give the loan. If you approach the bank, 
you find that they are expected to distribute 
DIR loans, that is, differential interest rate 
loan, and they can give to the extent of Rs. 
5000/- to the eligible handloom weavers and 
moratorium on repayment is 18 months and 
period of repayment is 5 years, and this loan 
carries only a 4 per cent interest. If the 
Government is really sincere to help the 
hand- 

loom weavers who are in distress and who 
are dying   not due to any other reason but 
due to faulty policies of the Government, the    
Government    should,   have approached the 
Reserve   Bank of India and asked it to direct 
the nationalised banks and also other   
commercial banks to advance an amount of 
Rs. 5000/- for production    puposes to  each 
deserving handloom weaver under the DIR 
loan scheme. But they are expected to 
advance only 1 per cent of the total advances 
made by them.    If this loan amount is not 
readily made available to those   families, the   
Government of India will have to subsidise 
interest on these loans. Government should 
immedicately   arrange distribution of DIR 
loans at the rate of    Rs. 5000/-  to  the  
handloom     weavers  in distress.   I have 
already   requested the Chief  Minister  that 
he might look into the   investigative  report 
in the Frontline and know the reality that 
was responsible for the   deaths of weavers.   
Here, State Handloom Minister has given 
figures of their dues to Andhra Pradesh State 
Handloom   Weavers Co-operative   Society 
as on 27th of October.    The due amount was 
Rs. 22.18 crores under four heads, to APCO.   
One is under janata subsidy programme;      
then   against . the   cloth purchased for 1990 
cyclone victims,   yarn subsidy and cloth   
purchased for use of its    Consuming    
Departments.   Under these four heads,    
they owe Rs. 22.18 crores.   On the day, 
there was a meeting of the representatives of 
the   handloom Industry with the Minister on 
27th and 28th  October  at  Hyderabad.     It  
was agreed to disburse Rs. 8  crores imme-
diately.   When I left the place on 20th 
November, I was informed by the Primary 
Weavers Societies that not even a single 
paisa had been released to the Pimary 
Weavers Co-operative Societies to whom 
APCO will   have to distribute 22 crores of 
rupees, with the result that the Primary 
Weavers   Co-operatie   Society   stopped 
their    production work resulting in  the 
unemployment of a large number of weavers. 
Further, they had become defaulters and are 
paying normal and penal interest to the 
District    Co-operative    Central Banks on 
the borrowings   obtained from them.   This 
is how things are going on. I appreciate that 
the Government of India on the 22 nd and the 
28th of October had disbursed to the state Rs. 
9.12 crores. But when I enquired from the 
Handlooms Commissioner   of Andhra   
Pradesh, he mentioned that they were yet to 
receive the money.   I do not know why there 
is a time gap.   When the money was released 
by the Centre on the 22nd and 28th of 
October, it has not reached the State    
Government for disbursement to the Primary 
Weavers Co-operative Societies even in Nov.  
This is the actual condition of the relief 
sanctioned by our hon.   Ministerof Textiles.     
That is why we have been suggesing to open 
up production centres. 
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The deaths of handloom weavers in 1989 
in Ipurupalem and Chirla have been 
referred to. 29 people died. At that time, I 
was in the hospital. So, I could not look 
into the matter personally. When that 
matter was reported to the Government, 
they opened production centres of the 
Andhra Pradesh Textiles Development 
Corporation and provided employment to 
the families of the victims immediately. 
Apart from this. they distributed 65 lakhs 
of rupees as consumption loan to the 
weavers who were in distress. Our present 
Chief Minister was then the President of 
the Andhra Pradesh Congress Committee 
and 1 wrote a letter to the then President of 
the A.P. Congress Committee asking as to 
why they were not taking up the cause of 
the handloom weavers in distress. Then, he 
deputed his Vice-President to go all the 
way to Ipurupalem. He aprranged a rasta 
roko to get relief for the handloom 
weavers. Madam, you are m Delhi. What 
happened on October 2nd ? The weavers 
who were unemployed brought the 
charkha and placed it on the samadhi of 
Gandhiji at Rajghat. From this, you are 
imagine the feelings of the handloom 
weavers. They have surrendered the 
Charkha at Rajghat we have Charkha on 
our party flag which is the symbol of relief 
to the villagers, It is understood that the 
philoisophy behind Charkha is no more. 
So they have surendered it. That is why, 
the Andhra Pradesh and-loom weavers 
protesting against the attitude of the State 
Government went all the way to the 
Secretariat in thousands and surrendered 
their idle handlooms before the Secretariat 
Government so that the Govt, may place it 
in the mus. eum and the future generations 
would know what has become of the 
handloom, *which once had a golorious 
past. 

The hon. Textiles Minister, in one of his 
letters, said 'We have suspended export of 
yarn from 21st September'. But 
immediately, there was a statement by the 
Ministry of Commerce that exports should 
be allowed to continue, particularly, by 
certain sections of the Traders. Therefore, 
there is no proper co-ordination between 
the Ministry of Textiles and the Ministry 
of Commerce. The Ministry of Textiles 
decides to suspend the export of yarn, but 
the Ministry of Commerce comes forward 
and says tha exports should continue and 
that the suspension should be lifted. For 
whose benefit ? For the benefit of the 
capitalists, at the cost of the poor, 
suffering and starving millions of 
handloom weavers. 

Madam, it is not as if starvation deaths 
of handloom weavers are confined to 
Andhra Pradesh alone. There are star-
vation deaths in U.P. There are starvation 
deaths in Kerala. There are starvation 
deaths i» other   places.   But these 

have not come to light. No serious notice 
is there. No non-official agency is ready to 
take up the cause of the starving masses of 
handloom weavers. In an article in the 
'Economic Times', dated 4th November, it 
has been categorically stated that 
handloom weavers in U.P. are dying. 
There are starvation deaths in several 
other places also. But no adequate and 
effective steps are being taken for their 
relief. 

We have been suggesting the stipula-
tion, which is being defied by the mills. 
for producing hank yarn to the extent of 
50 per cent of their marketable yarn 
should be implemented effetively. Why 
cannot the Government enact a legislation 
to enforce the stipulation that mills should 
produce hank yarn to the extent of 50 per 
cent and also stabilise their prices, to be 
fixed by a statutory Stabilisation   
Committee   ? 

Madam, you may be knowing that the 
Handloom Cess Act was enacted in the 
year 1953. Mr. T.T. Krishnamachari, the 
then Minister of Commerce and Industry 
piloted the Bill. While moving the Bill, he 
said that they would arrange supply of 
yarn at steady prices, in spite of the 
market fluctuations operating against 
them. This was in the year 1953. We are 
now in 1991. The same thing applies even 
today. The same thing holds good even 
today. 

'The Hindu' published a news-item on 
August 8, that there was evasion of excise 
duties in textiles, to the extent of Rs. 911 
crores. I have pointed out that two-thirds 
of the mill cloth, in the form of cut-pieces, 
and powerloom cloth produced in the 
country are sold freely, without being 
subjected to levy of excise duty. If the 
Government levies excise duty on the mill 
cloth and also on the powerloom cloth, 
which are not being subjected to levy of 
excise duty, they can earn Rs. 1,000 
crores. It is not an ordinary sum. But the 
Government are not taking any action. 

The hon. Textiles Minister, in a letter to 
me, said that the Government of India had 
given assistance to the handloom weavers, 
by removing the excise duty on hank yarn. 
Perhaps, the Department does not know 
that the excise duty on hank yearn was 
removed long back. It is not that it has 
been done now. It was done in the year 
1967. When Shri Morarji Desai was the 
Deputy Prime Minister and also the 
Finance Minister, he was presenting his 
budget on his birthday, on the request 
made by the Southern States he said that 
hank yarn was exempted from the levy of 
excise duty. This Govt, say, we have 
exempted excise duty on cross rected yarn 
also. Who are using 
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the cross reeled yarn? By waiver of excise 
duty on cross-reeled yarn you are 
increasing their competitiveness with the 
powerlooms who are mostly using cross 
reeled yarn. Thereby you are hitting more 
the handloom industry again. But there 
was no reply from them. That is how the 
things are moving because the powerloom 
lobby is a powerful lobby. I am not saying 
these words. When once we met Indiraji, 
she said, "Powerloom weavers are having 
a very powerful lobby, but you have no 
lobby at all." What kind of lobby can we 
have ? Are there any representatives of the 
handloom industry in the Parliament? The 
interested people of powerlooms are just 
wandering in the corridors to meet the 
parliament Members to work for them. 
That is how things are going on. 

Then the other important raw material is 
dyes and chemicals.   Their prices are 
increasing, they have doubled or rather 
trebled also.   The green colour was for-
merly sold for Rs. 500 a k.g. Today it is 
being sold for Rs. 1500 a k.g. Zari, vat 
colours, acid colours,  naphthol,  all are 
being exported freely to other  countries. On 
the F.O.B value the Government is giving 3 
kinds of incentives which   comes to 42 per 
cent.  The one is in the form of cash   
compensatory   support, the other is import    
entitlement and the third is drawbacks of 
Taxes, total 42 per cent is being allowed on 
the export of vat naphthol and acid dyes.    
Who are actually receiving them ?   They 
are only 8 or  9 manufacturers who are 
producing  these dyes and chemicals.   So, 
our policies are intended only for the benefit 
of capitalists and not for the poor handloom 
weavers. Did  they  make  any  arrangement    
for supply of dyes and chemicals to weavers, 
They sayjthat they have asked the National 
Handloom Development Corporation at 
Lucknow to purchase dyes and chemicals 
and supply them to the primary weavers' 
societies.   I am giving an example.    My 
society at Niddubrolu sent the money to the 
Corporation which is having its branch at 
Hyderabad.   Nothing came for  four to five 
months. Ultimately I had to make a 
complaint not only to the Development 
Commissioner here but also to the State 
Development     Commissioner.     Finally 
the dyes and chemicals had to be purchased 
in the open market. Is it possible for the 
National  Handloom  Development Cor-
poration to purchase dyes and chemicals at 
stable prices from these capitalist manu-
facturers ? 

With regard to yarn our Minister was 
saying, in his letter dated 21 Oct, 1991 that 
we have approached the SIMA, that is 
South India Mill-owners Associations and 
the Northern India Millowners Association 
and that they have agreed 

to supply yarn at the pre-budget price. Let 
the Government show one instance where 
this capitalists of textile mills had helped 
the handloom weavers in times of crisis. 
They are trying to exploit the handloom 
weavers to the maximum extent possible. 
They N.H.D.C. has already opened depots 
at Palakol, Bhafiiprolu, Chirala and 
Mangalagiri. What was the price of the 
yarn offered for sale ? The price for 40s, 
10 lbs bundle, was offered at Rs. 274 
while in the open market it was being 
offered for Rs. 262. 

This   we   informed   the   Government. 
What did they do ? 

Madam, it is no good depending upon the 
capitalist sector. While intending to provide 
benefits to the poorer sections, the 
Government will have to take firm action 
and procure the yarn from the mills. They 
must use their special powers. In the past, 
when Pandit Jawaharlal Nehru was there, 
when Andhra Kesari Prakasam Pantulu was 
there, when Rajago-]?alachari was theic, 
whin we r- vr :< J t-'d our difficulties to 
them, they would send their officers to 
break open the godowns, get the yarn in 
lorries and supply it to the handloom 
weavers. The same powers could not be 
used by the present Government to help the 
handloom weavers. So there is no use 
depending upon the Textile Mills 
Associations. 

On exports of yarn and on exports of dyes 
and chemicals, they are paying three kinds 
of incentives. Why can't they take a portion 
of it and utilize it to reduce the prices of 
yarn ? The wonderful thing is, the 
Handloom Cess Act, for the purpose of 
levying three paise per yard of mill cloth 
was there in 1953 to provide funds for the 
development of the handloom industry, but 
that Act was repealed. Why was it repealed 
? For what purpose? Did you achieve the 
object of supplying yarn at steady prices in 
times of fluctuation operating against the 
interests of the handloom weavers ? No. 
Then why was the Act repealed ? For whose 
benefit was that Act repealed ? Like that 
they can levy excise duty on mill cloth and 
power loom cloth which are sold freely in 
the market and pay some drawbacks to the 
handloom weavers. 

We are producing exportable products. 
We are paying taxes on the raw materials. 
But, ultimately, to whom are you giving the 
drawtacks ? To the exporters. They have 
nothing to do with production ? We are 
producers. We purchase yarn in the market, 
we purchase dyes and chemicals in the 
market. We are paying excise duty, we are 
paving sales tax and cither duties, but the 
drawbacks are given to the exporters and 
there is no 
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share for the producers. Can't they give a 
share to the handloom weavers who are 
responsible for paying different kinds of 
taxes on different raw materials and 
ultimately producing exportable products 
for the benefit of the country ? Is it entirely 
for the benefit of the exporters only ? The 
Govt. are not considering that I am not able 
to understand why they are not able to do 
that. 

About reservations,     Madam,  it is a 
very long story.   Immediately   after   In-
dependence,   in 1948, an Industrial   Con-
ference   was   held.      Pandit   Jawaharlal 
Nehru     thought of appointing an All-India    
Cottage    Industries Board under the   
chairmanship   of  Kamaladevi   Cha-
ttopadhyaya.      A   Standing   Handlooms 
Committee w.as also appointed   under the 
chairmanship     of Prof.     N.  G.  Ranga, 
the   veteran leader   of the Congress and 
who is an age-old leader of the Congress 
Party   also.   Then they had decided   that 
sarees   and   dhotis      and   certain    other 
things had to be reserved for handlooms. 
When    that    resolution   was   presented, 
Shyama     Prasad     Mookerji,     the   then 
Industries     Minister in the   Cabinet of 
Pandit Jawaharlal Nehru, could not imme-
diately    accept it.    By the evening the 
might have consulted   Pandit   Jawaharlal 
Nehru and, in the evening, the then In-
dustries   Secretary,   S.A.    Venkataraman 
sent a word to Prof.    Ranga and said, "you 
select two of your   representatives and the 
Government will   select    two of the mills'   
representatives,   and the Textiles   
Commissioner will be the Chairman of the 
Committee and they will reserve certain 
items for the protection of handlooms."    
That was done on 30th April 1950.   For the 
first time reservations had been made for 
handlooms under the provisions  of the  
Essential     Commodities act.   But,   
unfortunately,   during the last 40  years they 
continue to  be on paper only.    After   
repeated representations to the     
Government,     the former     Prime Minister   
V.P.   Singh,   who    was   then Commerce    
Minister    in Rajiv Gandhi's Government,  
introduced a Bill for reserving certain items 
of cloth to handlooms. That was done in 
1985, and in   1986 a notification was issued    
reserving certain items for the handloom   
industry. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN ') : Mr. 
Kotaiah, cnt mi.it.. You. contuue after 
lunch. 

SHRI PRAGADA KOTAIAH : After 
lunch  ten minutes more. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN ) : You 
continue   after   lunch, at 2- 30 p.m. 

The House is now adjourned for lunch   
t ill 2- 30 p.m. 

The House then adjourned for lunch at 
thirty-one minutes past one of the clock. 

The House reassembled after lunch at 
thirty four minutes past two of the clock.   
The Vice-   Chairman (Dr. Nagen 
Saikia) in the Chair. , 

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE —Contd 

THE FLIGHT OF HANDLOOM 
WEAVERS OF THE STATE OF 

ANDHRA PRADESH RESULTING 
IN STARVATION DEATHS OF 

MANY OF THEM AND THE 
ACTION TAKEN BY 

GOVERNMENT IN REGARD-
THERETO—Contd. 

THE       VICE-CHAIRMAN       (DR. 
NAGEN   SAIKIA)       :    Mr.   Pragada 
Kotaiah, I think you have already covered 
the main points. Now, please try to 
conclude. 

SHRI    PRAGADA     KOTAIAH     : 
The measures suggested by the hon. 
Minister of Textiles are only palliatives. 
They are not going to solve the problems 
of the handloom weavers. Handloom 
weaving Industry provides employment to 
the villagers all over the country. In 
Chirala, Andhra Pradesh, most of the 
looms produce exportable varieties, that is, 
Madras handkerchiefs, Madras checks and 
lungis. These are the three varieties of 
cloth that are produced in Chirala where 
there are 20,000 handloom weavers. Since 
the price of yarn has gone up from August 
onwards, the producers in the private 
sector have either slowed down or stopped 
giving work to the majority of the 
handloom weavers living there. Though 
the Government is very particular that 60 
per cent of the handlooms shall be brought 
into the cooperative sector, but so far the 
Government could bring only one-third of 
the 40 lakhs of the handlooms. That means 
13 lakhs of looms are in the cooperative 
sector and they are providing employment 
only to half of them. On the one hand^ 
they said that the handloom weavers will 
be brought into the cooperative sector but 
on the other hand, they arc setting up 
Handloom Development Corporations. 
May I know from the Minister wehether 
the Government is interested in the setting 
up of Handloom Development 
Corporations managed by officials or 
whether they are interested in the setting 
up of cooperatives, as promised by them to 
bring handloom weavers gradually into the 
cooperative sector and provide more 
employment opportunities. 
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Apart from this, there is another class of 
people generally known as master-weavers, 
that is, producers in the private sector. In 
all other sectors, whether he is a member of 
the cooperative society or whether he is a 
member of the corporation, all types of 
assistance are being given, For instance,' 
agriculturists are getting fertilizers at 
subsidised prices. Similarly, all other social 
welfare measures are being extended to the 
people whether they are in the cooperative 
sector or not. Two-thirds of the handlooms 
are still in the hands of the master-weavers. 
They are providing employment to all of 
them. But there is no provision of working 
capital for them. There is no provision to 
suply raw materials to them. There is no 
provision for marketing their, products. 
How long should they cotinue like this ? 
Avadhan Committee recommended several 
years back provision of working capital of 
the handloom producers in the private 
sector and marketing of their finished 
products. But we do not know what has 
happened to that report. Perhaps, it is in the 
cold storage. If the Government is 
interested in the cooperative sector or in 
the corporation or any other sector, they 
should spell it out. How are they going to 
help the corporations, cooperatives and the 
producers  in  the  private  sector? 

Sir. coming to the point of yarn, it 
is not good to ask the mill-owners to 
supply the yarn. It is below the dignity 
of this Government. They should not 
take the yarn from the mill-owers' asso 
ciation. I hope under the dynamic and 
deicated leadership of our Prime Minister, 
he would see that the yarn is supplied 
to the handloom weavers at the pre- 
budget prices. They should order them 
if they have powers. Other wise, they will 
have to seek powers under a legislation 
and procure yarn from the mills at stabili 
sed prices.. What did Mr T.T. Krishna- 
machari, in the year 1953, intorducine 
the Handloom Cess Bill, say ? "The 
Government shall supply yarn at stead 
prices in spite of the market fluctuations 
operating against them". That has been 
there till now. Therefore, I request the 
Government to enact a legislation to 
enforce the stipulation that the mills 
in the private sector, the NTC and also 
the cooperatives sector should procure 
hank yarn, standard yarn, not bad 
yarn to the extent of 50 per cent and 
thai yarn should be procured by the 
NHDC at the Centre and the State 
apex societies at stabilised prices, to be 
stabilised by utry   stabilis ation 
committee. Sir, the Government has got a 
provision of Rs. 6 crores in the Budget in 
the Textiles Ministry. For what purpose?   
To stabilise cotton prices.   Since 

at the present juncture, that money may be 
appropriated mainly to the handle om 
sector and yarn may be supplied at subsi-
dised prices with the grant of Rs. 6 crores 
proposed to be spent on cotton because 
they are already getting higher prices. 
That is what we understand. That money 
should be diverted. If it is not possible, 
the Goverment can provide at least Rs. 10 
crores as an immediate measure of relief 
and provide subsidised yarn to handloom 
weaver through NHDC and the State apex 
societies for which they will have to 
allow, empower and strengthen the 
NHDC and the State apex societies on the 
lines of the FCI. 

Coming to the reservation point, the 
most important point, what do legal 
experts say? The 1985 Act was stayed by 
theSupreme Court and the notification 
issued under the Act was also stayed by 
the Supreme Court in the year 1986. 
During the past five years, the Government 
was sleeping over the decision, the 
Supreme Court order. They did not make 
any effort to get the stays vacated. 
Therefore, Sir, the reservations said to 
have been made for handloom continue on 
paper. Under the present circumstances, 
what the Government shall do? The legal 
opinion is like this: 

"The proposed inclusion of the 
Handloom (Reservation of Articles for 
Production) Act, 1985 in the Ninth 
Schedule does not put an end to the 
litigation because while the Act will be 
beyond the scope of judicial review, 
the order issued under section 3 of the 
Act, by which the actual reservation of 
articles for handlooms is made, cannot 
be protected from litigation. It is, 
therefore, suggested that the Act, 1985 
may be so amended as to include a 
separate section specifying the main 
articles of reservation for handlooms 
such as sarees, coloured, red, check 
and tie and dye dhotis and lungis, 
bedsheets, woven from cotton and 
natural silk so that the validity of such 
reservation made through the Act that 
is, included in the Ninth Schedule 
could not be questioned in any court of 
law. In regard to the other minor 
articles such as shirting towels, etc., 
orders of reservation for handlooms 
can be issued from time to time under 
section 3 of the Act, 1985 as per the 
recommendations of the Advisory 
Committee to be appointed under 
section 4. Such orders of reservations 
can, of course, be challenged in courts 
of law but the mischief caused will be 
minimal. 



 

It is,     therefore,     earnestly     urged- 
that a bill to amend suitably the Hand looms 
(Reservation of Articles for Production) Act, 
1985 may be introduced in the Parliament 
and the amended Act included in the Ninth 
Schedule through a Constitution 
Amendment Bill. The suggested legislation 
will enable the Government to effectively 
enforce the legislation I and the reservations 
made to handlooms under the provisions of 
the  Act." 

The forty-years old policy decision of 
protecting the handloom industry and stop 
the gradual decline that is occurring in the 
employment opportunities in the handloom 
industry will be implemented for the benefit 
of handloms. Sir, the Govrnment of India 
will have to spell out their textile policy first. 
See, during the Seventh Plan, when they 
wanted the production of cloth to the extent 
of only {Interruptions) 

THE       VICE-CHAIRMAN (DR. 

NAGEN      SAIKIA):   Please    conclude. 

 

THE      VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): He has already spoken 
enough.   Please try to conclude. 

SHRI       PRAGADA       KOTAIAH: 
There are already mills with 2,10,000 looms. 
They are capable of producing 5,000 million 
metres of cloth. There are 11,00,000 
powerlooms operating in the country, 
capable of producing 20,000 million metres 
of cloth. Forty lakh handlooms when 
provided employment throughout the year, 
are capable of producing 6,000 million 
metres of cloth. The total comes to 31,000 
million metres of cloth as against the total 
requirement of 15,000 million metres of 
cloth. Therefore, the Government will have 
to spell out specifically what their future 
policy is. Under the liberalised Industrial 
Policy, the capitalists anywhere in the 
country can set up powerlooms without 
obtaining any licence or without paying any 
licence fees to anybody. Therefore, what 
shall be the policy under the liberalised 
Industrial Policy? Therefore, the 
Government will have to spell out the textile 
policy so as to provide full and continuous 
employment to the handloom weavers. We 
are spending crores and crores of rupees in 
the name of generation of employment. I am 
living in Ponnur Municipality. In Ponnur 
Municipality, the Government has given Rs. 
4 lakhs under the Jawahar Rozgar Yojana, 
that is subsidy of Rs. 12 lakhs had been 
obtained from the bank and about 240 
people have been given loans to the extent of 
Rs. 16 lakhs. But is there any evaluation to  
ensure 

whether they have properly utilised the 
money? Has any employment been 
generated? I raised this matter in the 
bankers' meeting to know whether they 
have any evaluation machinery to know 
that the amount spent in the name of 
generation of employment is being pro-
perly utilised. There was no reply from the 
bankers. Therefore, the Government will 
have to consider that thing, Sir. The 
Government is consuming cloth worth 
hundreds of crores of rupees. During the 
Second World War we were in Madras.   
(Interruptions). 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Mr. Kotaiah, I know 
you are very much associated with the 
subject and you can speak for hours 
together. But you shall have to conclude. 

SHRI PRAGADA KOTAIAH: Sir, I will 
conclude within ten minutes. I would like 
to say a few words on this. We were 
producing Do-Suty cloth, Magiri, drills, 
bedsheets, napkins, all these varieties. The 
Defence Department had placed an order 
With the Madras Provincial Handloom 
Weavers Cooperative Society and we had 
produced them because then the mills were 
not in a position to produce all defence 
requirements cloth. They had entrusted the 
production to the weavers' Coopertive. 
Why can't we adopt a similar policy now? 
There are several consuming departments. 
What I say, Sir, is that we are not 
profiteers; we are not exprters; we are only 
workers. Let the Government give yarn. 
Let the Government give chemicals, pay 
minimum wages for producing the type of 
cloth which they want and give some 70 
per cent margin to the society which takes 
up the production. Therefore, Sir, we are 
requesting that the Government should 
select such other varieties that can be 
conveniently and profitably produced by 
handlooms on conversion basis. We don't 
want single tender system, price system, 
this and that as we are not in possession  of   
the  raw-material. 

Therefore, you should provide employ-
ment to us by producing your own varie-
ties on conversion basis. 

With regard ta rehabilitation, wbat I want 
to submit is that thousands of handloom 
weavers have lost their employment due to 
floods and other things. Their looms have 
been lost, their yarn has been lost, their 
houses have collapsed. The Government has 
spent 63 crores of rupees for the 
rehabilitation of mill workers in the closed 
mills during the last five years When I put a 
question to the Government, they said that 
not a single pie had been spent for the 
rehabilitation of hand loom-weavers. Is this 
the social justice we are aiming at ? Is this 
the social justice 
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[Shri Pragada Kotaiah] that for a few 
tthousands of workers in the mills you have 
spent 63 crores of rupees, but for the 
rehabilitation   of handloom-weavers  suffering  
because  of   floods  or cyclone* or rains you 
did not spend a single pie  ?    This is how the    
Governments are   functioning,  Sir! Many 
people say that you are having an outdated 
loom. Sir, I am a traditional handloom weaver. 
In the good olden days we had old throw-
shuttle looms.    Nowadays we are having fly-
shuttle  looms.     In the past we had travelling 
warping system.    We are now having roller-
warping    system.    We   are having     
dobbies,    Jacquards    draw-boy harness.      
With     all      the      improved implements       
we      are     capable        of producing.   We,   
sitting in the rural parts of the country are able 
to produce cloth required by persons  living in 
America, in England, in Germany.   You can 
understand that these skills would have expired 
but for us.  Our cottages are the institutes. The    
Government    has not set up any institute to 
train the    handloom-weavers. Our cottage is 
the institute.   The implements owned by our 
forefathers are the implements lor training.   
Our   forefathers and ir.others are the 
instructors to give necessary    skill.    We are 
producing the cloth     required  ty  the, 
foreigners  also. In  the    olden days we requi   
red    two to three persons to produce a solid 
water effect.   Nowadays we don't   require two, 
three people.   We have ai ranged the me-
chanism    in such a way that E!1 the three 
shuttles car.  travel in the same shed to the 
extent required and we are producing solid 
bolder effect.  Sir, kindly see that we are alive 
in this country, not only in the interest of the 
handloom weavers but in the interest of the 
country also. 

In conclusion 1 would like to ray one 
word only. In 1934, the then Govenor-
Geneial. perhaps lord Ecntinck, in a report 
to the British Parliament stated that all the 
burial grounds in the five lakh villags of 
India had turned white because of the 
skeletons spread ever them. Why ? Because 
of the atrocities of the East India Company. 
Our Government weeded to the welfare cf 
the weaker sections of society and the 
socialist pattern of society sbaVv 
immediately come forward to help them. It 
should not depend upon the capitalists.  It is 
very  unfortunate that the 
administrative machinery is not having a 
posiUve apprtach. I would urge the ad-
mitw&tt ative  machinery to have a positive 
ao-ptaoch to help the weaker sections of 

0 f society. It should not have a negative 
appicach. The acmmistratrve mabi- 
nery should not come in the way of help 
ing poorer sections of people. The ad 
ministrative machinery    should help the 
helpless and helpless sections of scoiety. 
1 don't know why they can't come and 
say, "Help is here." We have modernised 
looms, Eut we cannot shout slogans and 
make noise, but this hen.   House can cer- 

tainly consider and bring pressure upon the     
Government  to help the helpless handloom   
weavers of this country. 

SHRI K. K. VEERAPPAN (Tamil 
Nadu) : Sir, I associate myself with the 
views expressed by my friend, Mr. 
Kotaiah. I request the Central Govern-
ment to take whatever immeidiate action 
it deems fit and provide all help to the 
suffering      handloom-weavers. 

SHRI CHHOTUBHAI PATEL : Mr. 
Vice-Chairman, Sir, I also want to 
associate myself with Mr. Pragada 
Kotaiah.     (Interruptions).... 

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA) : No. He has already 
spoken and the Minister is here. He has 
taken note of it. 

SHRI    M.S.    GURUPADASWAMY 
(Uttar Pradesh) :   Mr.   Vice-Chairman, Sir, 
there are three sectors in the textile industry.   
There is mill sector ; there is powerloom  
sector:  there  is  handloom sector.   Fop the 
last so many years there has been 
overlapping of interests and even conflict 
among these sectors and the Government 
has been really pressed by all these sectors   
one time or the   other. I feel that the textile 
polices announced earlier may,  perhaps,  
require  a second look on the part of the   
Government in view of the various   
problems that  have come up.  The earlier 
policies and strategies followed by the 
Government do  not seem to have resolved 
all the critical issues   confronting the textile    
industry as such. Among these three sectors, 
the weaker sector is, naturally and 
obviously the   handloom sector.   This 
sector  has been employing a large number 
of people. It has got a great   employment 
potential and it has got a history of its own. 

At the present moment, the handloom 
industry is facing various problems of 
which two or three are critical. One is the 
prices of yearn and other materials such as 
chemicals, dyes, zaries, etc. Second is the 
availability of yarn and other materials. 
They are not easily available to the 
handloom sector. Besides this, the 
handloom sector is also faced with 
marketing of the products. They do not 
have institutional finance. j They do not 
have institutions strong i enough to take 
care of thier day-to-day problem and the 
co-operatives in the handloom sector are 
weak. They are not very    strong. 

        3.60 P.M. ' 

All these things have added to the present   
critical situation that prevails in the |       
handloom sector.  I feel the Governmen j        
has to take a long term  view to SOIA 
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their basic problem. The problem faced by 
these three sectors have to be clearly 
demarcated. This demarcation is already 
therre, but of late the powerloom sector is 
encroaching the territory of the handloom 
sector. The weavers of the handloom sector 
have become more vulnerable. Sir, the 
Government some time back decided to 
export cotton. I am totally against this. 
When the cotton itself is in short supply, 
when the yearn is not available to the 
weavers, the export of cotton or cotton yarn 
is definitely against the interest of the 
handloom weavers. I am aware of the 
difficulties involved when you decide to 
export. wnce a commitment is made we 
have to honour it. That is the difficulty. But 
I only wish to suggest that with the 
experience tha we had in the past we know 
the product trends of cotton and cotton 
yarn, the capacity, and keeping in view all 
these things-we should make a rational 
allocation so that domestic requirements are 
also met. By all means you can export, we 
do require foreign exchange, but it should 
be subject to domestic demand. The 
domestic market has to be taken care ' of. 
The handloom industry is in dire straits in 
every part of the country, but it is 
particularly so in the State of Andhra 
Pradesh. More the situation is very critical I 
am not going into the question whether 
there have been starvation deaths because 
the handloom weavers are not getting any 
work. But the fact remains that there have 
been deaths of handloom weavers, not one 
or two, but nearly 100 or even more than 
100. They have died and I am told in 
Prakasam district, there have been suicides 
also, the reason being the handloom 
industries do not get adequate supply of 
yarn, and the Government is rath3r 
indifferent and callous in Andhra Pradesh in 
regard to their demands. In Karnataka from 
where I coem, there is a similar situation. A 
similar situation prevails elsewhere alsp. 
But it is acute in Andhra Pradesh. I plead 
with the Government that they sould evolve 
a preag-matic policy whereby the 
powerloom sector does not encroach upon 
the handloom sector. In other words, the 
powerloom sector should not enter the terri-
tory of the handloom sector. There should 
be a division of sectors and this division has 
got to be maintained as far as possible and 
we have to give more help, more assistance, 
to the most vulnerable sections of the textile 
area, that is,the handloom sector. 

Sir, we have been permitting the export 
of yarn also and I think a second look is 
necessary now as to whether some 
regulation or postponement of export of 
yam can be done so that the needs of the 
handloom sector may be met fully and 
adequately. 

Finally, one word about the organiza-
tional  or institutional set-up. It is weak, 

as I said earlier, and I think some thought 
should be given to thetuestion of streng-
thenng the co-operatives in the handloom 
sector. Individual weavers will not be in a 
position to compete ith the powerloom 
sector because powerloom is more 
powerful. To meet this challenge from the 
powerloom sector I do not want to stifle 
the powerlooms the handloom sector 
should be strengthened and the only way is 
to give them institutional advantage over 
the powerloom sector and the co-
ooeratives have got to be strengthened in 
this regard and there bas got to be adequate 
finance. I am not pleading for subsidy here. 
But I am pleading for tax concesions for 
the handloom sector. i think the 
Government is ging into this question as to 
the ways in which there can be tax reliefs 
so that the handloom cloth can be mde 
more competitive with the cloth produced 
by the powerlooms and the mills. 
Sometime past, we had thought of an 
approach whereby those materials, those 
fabrics, that could be manufactured by the 
handloom er sector would not at all be 
given to the other sectors. We have to find 
out what that division can be brought about 
now. I would like him to think about it. It 
is not being implemented now, I think 
Sometime in the late 'seventies it was done 
and it was given up. Such of those fabrics 
as can be successfully manufactured by the 
handloom sector should be reserved for the 
handlooms only. I am not going into the 
question of including the Act in the Ninth 
Schedule of the Constitution and my friend 
has already touched upon that aspect. But 
would say that every step has got to be 
taken to   strengthen   the handloom   
sector. 

Then, Sir, the training programme has 
got to be strengthened. Sir. this is a 
competitive world and there is no use 
going back to the 'forties or the 'fifties. 
The handloom sector has also got to 
compete with the other sectors. Therefore, 
I would like the handloom weavers to be 
trained properly. There should be 
modernisation. There should be 
improvements in the techniques, im-
provements in the looms, improvement in 
the marketing techniques and improve-
ments in every field. So, modernisation 
should not be shelved. If we do n't, I 
think, the handloom sector will die a 
natural death. The question is not of 
solving one or two problems of the hand-
loom sector. The problem before us is its 
survival and whether the handloom sector 
can survive in the modern competii-tive 
world where modern technology operates 
ruthlessly. Therefore, I say that the 
handloom sector should also modernise 
itself and should become effective and 
competent.   Thank you, Sir. 

SHRI A. G.    KULKARNI   (Maha-
rashtra) : Thank you, Sir, for giving me 
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(Shri A. G. Kulkarani) me an opportunity 
to participate in a very useful and 
constructive discussion initiated by my 
friend, Mr. Pragada Kotaiah. Mr. Vice-
Chairman, Sir, I agree with the emotional 
appeal which my old friend Pragada 
Kotaiah has made. I am one with him, and 
I have got all the sympathies for the 
handloom weavers in their  difficulties. 

Having said so, Mr. Vice-Chairman, 
Sir, I appeal to the House and to this 
Government that once for all the Govern-
ment must go into the intricacies and the 
nitty-gritty prcblems of the textile in-
dustry as such. 

Mr. Vice-Chairman, Sir, in  1985, the 
Government announced a textile policy, 
and the expertise was included  in  that 
Committee when Mr. Ram Niwas Mirdha 
and his predecessor were there in charge 
of the Ministry.   I had various discussions 
at   various    levels   at   that   time.    Mr. 
Vice-Chairman,  Sir,  as  my friend   Mr. 
Gurupadaswamy   has   just   now   said, 
there is no use invoking   the history of 
this country's freedom struggle and what 
Gandhi, Nehru   and   all other leaders 
have said.   We are in the present world 
where only the technology counts.    And 
if one has to live in the liberalised 
economy which the Prime Minister and 
his, Government has initiated, one has to 
definitely go in for technological 
innovations in  every sector.    Mr.     
Vice-Chairman, Sir, I do assert that after 
1989, during the interregnum of-the two 
short Governments of Mr. V.P. Singh and 
Mr. Chandra Shekhar, there was a total 
mess of the textile policy,     During the 
later period of Rajiv Gandhi, as there was 
a demand that some review should be 
taken, the Abid Hussain Committee was 
appointed. The Abid Hussain Committee 
was appointed to find out that the ailment 
is   of the handloom  industry  because  of 
the new textile policy,.    Mr. Vice-
Chairman, Sir, I am very sorry to say that 
in these two periods of various 
Governments, the textile policy was in a 
mess.   But, now it is incumbent upon  the 
Government of Mr.   Narsimha  Rao  and   
my party that    when   we   have   
liberalised     the economy, when we are 
inviting the technology into this country to 
create more economic resources and more 
employment opportunities, there must be 
some innovation in the textile policy itself.   
And much water has flown  after the 
recom-endatkms of tht Abid Hussain   
Committee also.    Sir, there is no textile 
policy at present.   The textile policy is 
manifest only in  the failure  of all  the   
sector.-whether it is handoloom or 
powerloom or organised  mill  sector,   
and  all  are sufferers, and all are at the 
end of suffering.   Mr. Vice-Chairman, 
political pressure are being brought on the 
Government to mend and dent the policy 
and find out which sector or which vested 

interest is benefited from the policy which 
the Government may announce. When I 
say that political pressures are being built 
up, my friends who are talking on 
handloom will sympathise with that. 
There is another sector which is pressuris-
ing the Government to export cotton. I 
don't understand how two contradictory 
things can produce one better result. 
Farmers want cotton to be exported. 
Handloom weavers want yarn at cheaper 
price. How can there two things happen? 
They cannot happen. Mr. Vice-Chairman, 
I quote from a different paper prepared by 
our organisation, cooperative organisation. 
"The price of cott"r. from October, 1990 
to the end of August, 199], has increased 
by 60 to 100 per cent. Yarn price-cotton 
being the main raw material-increased by 
14 to 25 per cent". So, 1 pleased with the 
Minister , Shri Ashok Gchlot, and I'wrote 
him a letter (hat in this policy the 
Government has created 100 per cent 
exporting unit?. Then the Government 
wanted aggressive exports to earn foreign 
exchange. Suddenly, you cio'cd down the 
channel of exports where contracts were 
made. Mr. Vice-Chairman, I have a paper 
dated 9 October, 1991 when the Textiles 
Secretary was addressed in the matter who 
held a meeting on 7th October, Sir, the 
apex organisation, Indian cotton Mills 
Federation has agreed and they have said, 
the industry has agreed to make available 
two nominees, Development 
Commissioner cf Handlooms and the 
Director, Handlooms for Andhra Pradesh, 
Tamil Nadu, West Bengal, Uttar Pradesh 
and NHDC. How has yarn been made 
available at pre-budget price? Here is the 
Abid Hussain Committee Report, which 
says, it has gone into the difficulties of the 
handloom weavers. They say that the 
major problem facing handlooms if the 
hank yarn. At present 40 per cent of the 
production is hank-yarn. It is not that it is 
not producing any hank yarn. The 
difficulty — Mr. Kotaiah has rightly 
printed out —is the organisational 
weakness in this sector. I am as much 
connected with handloom and powerloom 
as Mr. Kotaiah is connected. He and I 
were President ard Vice-President 
respectively, of the cooperative 
organisation for 17 years. He was Vice-
President and I was President. We all 
along insisted on the Government for  a   
policy  on  textiles. 

SHRI M.S. GURUPADASWAMY : 
Did you quarrel? 

SHRI A.G. KULKARNI : No. Shri 
Pragada Kotaiah is a dedicated person. 
He is a Gandhian and I am proud of him. 
He has his views ; I have my own views. 
When he came to me with some letter, I 
said : 'Why are you involving me ? 1 
represent a different sector". The point 
is, T am a person who believes in the  
new   technology,   who   believes  in 
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exports, who believes in bringing more 
money in this country.   That is why I appeal 
to the entire  House.  Don't be emotional ; be 
rational and pragmatic. The prices I quoted 
are authorised prices. Cotton prices in this 
country are 30 to 35 per cent above the 
international prices  .(Interruptions).   This is 
an example of emotional politicking.   
Probably he has some relative who is a 
farmer and he wants cotton to be exported 
and poor Mr. Gehlot is unnecessarily 
pressurised and pinched.   What I wanted to 
say is, even if you want to solve Mr. 
Pragata's problem or anybody's problem, you 
have to   evolve   a  rational   policy,   
whether handloom or power loom,   whether 
it grow or does not grow,   because   this 
sector is growing and is growing on its on 
strength.   It does not require    any body's 
meharbani either of the Government or the 
bank.   It is growing on  its own strength.   
Even fanners are producing and they do not 
require assistance from you for growing 
grapes or mangoes. We grow grapes which 
are exported to France, and we get ten times 
more price than what the Government can 
get.   This is a new technological advent.   
So, for Heaven's sake, I request, don't get 
yourself involved into these conflicting 
views; you should have a rational textile 
policy where the interest of the cotton 
farmers has to be protected, because unless 
the cotton  grower is  protected,  handloom 
weaver cannot be protected whatever you 
may wish.   We may spend   thousands of 
crores   on   subsidy   to   the    handloom 
weavers but we will have to give   this 
subsidy for the entire life which  we may not 
be able to do.   So, I would only say that the 
Government   has    no    textile policy.   
Please   evolve   a   textile   policy which is 
rational. 

With regard to cotton exports, here is 
the Agriculture Ministry also at the throat 
of Mr. Gehlot. 

 

So, evolve a policy as a Government 
policy where value-added is the only 
crition for textile exports. By exporting 
cotton, what are you going to do? You 
know I am a cotton yarn exporter from 
the co-operative spinning mills. I am 
not a private     sector     man. We 
have got formidable 30 per cent production 
ta this country through co-operative sector. 
But the difficulty of m friend, Mr.  Pra«»da  
Kotaiah  is  tha y   Andhra 

is lacking in co-operative infi arstructure 
while Tamil Nadu has got a formidable 
co-operative infrastructure. So, such 
problems do not arise there, and it was 
due to Mr. Venkataraman, who is our 
President, that a rational policy was 
evolved in Tamil Nadu. So, it is very 
necessary that a textile pclicy is evolved 
which is rational and an aggressive export 
policy. We have built up export during the 
last 15 years by exporting cotton yarn. 
Southern mills in Tamil Nadu are the best 
cotton yam producers and they are 
exporting hank yarn which is never 
exported. 
So don't go by emotions. What I to say is 
So, don't go by emotions. What I to say is that 

the policy should be that the handloom 
weavers get the yam of 40s. Here is an 
organisation and when we talked with that 
organisation, they said, "Please give us 
one man who will lift all the yam" But 
there are difficulties because in Uttar 
Pradesh, co-operative infrastructure is not 
there. Also, in Andhra Pradesh, there is no 
co-operative infrastructure But Tamil 
Nadu, Karnataka and Orrisa have a viable 
co-operative infrastucture. I would request 
Mr. Gehlot to sustain the exports which 
we had buit built up. You have now re-
moved all the restrictions except between 
40s and 60s. But this is also irrelevant, 
irrational and uncalled for. Another factor 
you have to take into consideration is that 
in the East European community, bilateral 
trade has been wiped off because even 
communist country has closed its door 
They have no money to purchase anything 
in bilateral trade. So we can sell yarn only 
to Japan, Korea, Australia, Hong 
Kong,Taiwan and Europe. They Hong 
Kong, Taiwan and Europe require the tarn 
between20s and 60s.Bv removing this 
small gap, 40s and 60s the yam which is 
destamed for export and where 
Commintments have been made ispiled up 
at Bombay Port  This is worth 
50 crores of rupees, from co-operatives 
aloan .I would plead with you that this 
problem and Mr. Pragada's problem are 
problem and Mr. Pragada's problem are 
two differant problems,This is the.   Yarn 
which is meant for export,For which 
contracts had been entered into.So don’t 
disturb the export channel. We took 10 
years to build up the export .This is a very 
important aspect. Unless you satisfy the 
cotton growers, the handloom weavers’ 
problems are not going to be 
solved,whatever Mr..Pragada or Mr.Sivaji 
or I may say. Mr. Pragada wanted yarn at 
a cheaper rate. I request the Government 
to envolve a new policy      
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There is no necessity for a review at all. 
Every material is with your Ministry. For 
heaven's sake, the Government should 
have... .(.Interruptions) 

SHRI   PRAGADA   KOTAIAH   :   It 
is not the problem of Pragada alone. It is 
the problem of millions of people. They 
have to live.   They are not to die. 

SHRI A.G. KULKARNI: I understand 
that it is the problem of millions. But 
farmers are in crores. 

SHRI PRAGADA KOTAIAH : They 
are very powerful and vocal. The helpless 
are the handloom weavers. 

SHRI A.G. KULKARNI : Please 
permit Kotaiah to fight with Sivaji. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : I can't permit 
anybody to fight here in the House. I 
shall only request you to conclude. 

SHRI A.G. KULKARNI : I am con-
cluding now. I only plead that the 
Government must have a rational policy 
and have a value-added export. Unless 
they are permitted to export that small 
portion of 40s and 60s, crores of rupees 
would only be thrown into dustbins and 
water. Since exports have been commi-
ted and bilateral trade has laready been 
finished, for heaven's sake, do this in the 
interest of the country and in the interest 
of your Government's policy of 
liberalising the economy and the 
invention and advent of technology. 

SHRI V. GOPALSAMY (Tamil Nadu) 
: Mr. Vice-Chairman, Sir, I draw the 
attention of the Government, through you, 
to the sad plight, the pathetic condition, 
and the suffering of the millions of 
handloom weavers. I share the concern 
expressed by Mr. Pragada Kotaiah 
regarding   the   starvation   deaths.... 

SHRI A.G. KULKARNI : I also wept, 
my dear. 

SHRI V. GOPALSAMY : I share his 
concern regarding the starvation deaths 
which took place in the State of Andhra 
Pradesh. Seventy-three handloom wea-
vers dirtd of starvation, died of hunger. 
Of them, seven committed suicide. It is a 
story of desolation and despair, and of 
death. 'Reports of starvation' deaths and 
of suicides triggered by sheer desperation 
are currently filtering out of the area with 
disquieting regularity.' This is what has 
been reported in the "Frontline'. An 
investigation team from the 'Front line' 
visted the State of Andhra Pradesh and, in 
their report, they have 
said    : ' ___ the current situation in the 
weaving   communities   of  Guntur   and 
Prakasam  districts   is   one   of sharply 

deteriorating conditions of life. Many 
weavers and their families, already exist-
ing below the threshold of poverty, seem 
posied to descend beyond the point of 
physical survival unless intervention is 
decisive, large-scale and imediate'. Sir, I 
can quota the agonised cry of the 
handloom weavers, which appeared in the 
'Indian Express'. One weaver said—I 
quote : 

"If you cannot protect the handlooms 
of provide us with some other 
employment, please give us endrin-
poison - 

so that we can all end our lives en 
masse rather than struggle with 
underemployment, poverty, 
malnutrition, disease and slow death, 
says a seventy-year old handloom 
weaver, Mr. S. Ramakotaiah of 
Ipurupalem near Chirala". 

Sir, after many years of Independence, 
this is the position. One shudders to read 
the news that people die of hunger and 
starvation. After implmentation of so 
many Five-Year Plans, after spending 
cores of* rupees, people of die of hunger 
and starvation. It is not happneing in 
Ethiopia.   It is happeing in  India. 

What are the reason for this problem ? 
This is a problem of seventeen million 
people who are engaged in this industry in 
the country. Seventeen million. The 
Father of the Nation rightly said that 'the 
handloom weavers in the country are 
bleaching with their own blood and tear'. 
From different directions, the handloom 
weavers are persecuted. The sufferings of 
the handloom weavers are mainly due to 
the hike in the price of yarn, the non-
availability of yarn, and the impossiblity 
of selling the cloth they weave. These are 
the three main problems. Sir, following 
the export of 700 million kg. of yarn till 
September this year—as against 40 
million kg. in 1988, 62 million kg. in 
1989, and 90 million kg, in 1990-- the 
yarn price registered a steep hike after the 
Budget presentation. The price of yarn—
40 count—rose from Rs. 125 in 1985, to 
Rs. 250 in 1990, and jumped to Rs. 330, 
for a bunlde of 4.5 kg., in July this year. 
Similarly, the price of 80 count yarn 
increased from Rs. 550 a bundle in 
December last year to Rs. 700 in July this 
year. The increase in yarn price pushed up 
the price of a handloom lungi by Rs, 6 and 
a Zari Sari by Rs. 20, The handloom 
Industry could not absorb the price rise 
immediately owing to stiff competition 
from the powerlooms. While a zari sari 
produced on handloom costs Rs. 160, the 
powerlooms are flooding the market with 
printed saris for just Rs. 90. Thus the 
handlooms already handicapped on the 
price front vis-a-vis the powerlooms, find 
it difficult to increase the price. 
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Meanwhile, the glut in the market has 
compelled the master-weavers to reduce 
their production by 30 to 50 per cent. This 
has made some looms idle or has reduced 
their work. Consequently, the income of 
the hapless handloom weaver has 
dwindled from Rs. 500 to Rs. 300 a 
month at a time when the prices of all 
essential commodities like rice, dhal and 
edible   oil   are      skyrocketing. 

Sir, stocks are piling up forcing the 
weaver to reduce his production. Here 
again I quote the tragic story of another 
couple. An aged couple used to live by 
weaving four lengths of Janata dhotis to 
earn Rs. 240 a month in Bhattiprolu 
village. When the husband could not 
weave due to failing eye-sight, the wife, 
Nagamalleswary aged 58, took upon 
herself the task and wove three lengths to 
earn Rs. 180 a month. But following the 
glut in the market, the master weaver gave 
her work only for two lengths reducing 
her income to Rs. 130. Despite weaving 
for 10 hours a day, she could not provide 
one meal a day to the family. Distressed 
and malnourished, she died. As life should 
move on without wife or eyesight, her 
husband, Mr. Venkatara-maiah, aged 65, 
now weaves dhotis on his loom to keep 
hunger at  bay. 

Sir, there are many stories, heartrending 
stories. Here is a case when the wife of a 
weaver suffered an abortion. He had to 
sell away his loom to meet the medical 
expenses of Rs. 1000. He borrowed a 
loom for Rs. 30 a month and continued 
his vocation. But following the glut, his 
income dwindled and to look after his 
sick wife he pledged the yarn supplied by 
the master weaver. When the master-
weaver coerced him to produce the cloth, 
he committed suicide. 

Sir, it is high time for the Government 
to come to the rescue of these people. 
Again the. Frontline's investigation team 
has reported that unless it comes to their 
rescue, the life of the Weavers will 
become more miserable. . There are an 
estimated 3.5 million handlooms in the 
country, supporting roughly 17 million 
people. Of this, Andhra Pradesh has an 
estimated 525,000 handlooms on which 
some 2.5. million people subsist. But, Sir, 
the State of Tamil. Nadu has got the 
highest number of handlooms, 5,56,000 
looms where about 3 million people are 
engaged in handloom weaving. Mr. 
Kulkarni has correctly stated about Tamil 
Nadu. So, I would request the 
Government, through you, Sir, to per-
suade the Andhra Government. The same 
party is ruling both at the Centre and in 
the State. They should make a thorough 
study to see what steps have been taken in 
Tamil Nadu in this sector to protect the 
handloom weaver. Sir, even three-four 
decades ago the evolutionary  leader  of 
social justice, 

Periyar, revered leader Anna and my 
mentor and leader Dr. Karunanidhi, all 
these leaders of the Dravidian movement, 
when there was a glut in the market, when 
crisis was faced by the handloom weavers, 
when the weavers could not sell their 
stocks, they carried on their own 
shoulders in the streets to sell the cloth 
which gave a tremendous fillip to the 
people to purchase. My leader, Dr. 
Kalaignar, did the same thing in 1973 
when there was a crisis again when the 
weavers could not sell the cloth they had 
woven. 

Sir, Mr. Kulkarni has referred to co-
operative spinning mills. There are 18 
cooperative spinning mills in the State of 
Tamil Nadu. Of course, there were losses 
before we came to power, just two yesirs 
back. When we came to power, the 
spiniing mills were incurring losses to the 
tune of Rs. 35 crores, but because certain 
steps were taken by us, the same spiniing 
mills started earning profits. Sir, through 
the cooperative spinning mills we 
supplied yarn to the weavers' cooperative 
societies, and there exist 1,650 weavers' 
cooperative societies in the State of Tamil 
Nadu. Yarn was supplied, subsidy was 
given and every month the cloth was sold 
becuase rebate was given. Of course, 
when we were in in power in 1976, 90 
days' rebate was given. Subsequently it 
was reduced to 60 days and 30 days. 
(Time bell rings) Sir, kindly give some 
more time-four, five minutes. 

Again the weavers were terribly 
affected. When we came back to power 
again, at the beginning of 1989 the rebate 
was increased again. Ninety days' rebate 
was given an later it was increased to 100 
days' rebate. Nowhere else in the country 
but only in the State of Tamil Nadu was 
100 days' rebate given and, therefore, 
they could get yarn. 

SHRI PRAGADA KOTAIAH : It was 
allowed in Madras. Let them also adopt 
it... .(Interruptions)... 

SHRI V. GOPALSAMY : You have to 
make a deep study of what steps we had 
taken in Tamil Nadu to solve the 
problems of the weavers. 

SHRIMATI BIJOYA CHAKRA-
VARTY (Assam) In Assam, everywhere 
...(Interruptions) 

SHRI V. GOPALSAMY : When your 
time comes, you tell about Assam.   This 
is  very  important   because  the  whole 
country is racing this problem.   Please let 
me complete. 

Then, by conducting exhibitions and 
giving encouragement to the handloom 
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cloth, Coptex earned a profit of Rs. 3 crores during 
our regime. A subsidy of Rs. 42 crores was given 
to the weavers because we gave  100 days' rebate.    
We also implmented a housing scheme.    Pucca, 
concrete houses    were constructed,  and  in one 
concrete house they   could    operate   two   
handlooms. Reservation of cloth of particular cate-
gories was made, and it had been accepted by the 
Central Government and many State   
Governments.    This     reservation policy  should   
be   strictly   implemented. So,   cloth   was   
categorized   and   there was reservation  of cloth 
for handloom weavers.    We had an insurance 
scheme also and we gave Rs. 10,000 if a   weaver 
died.    So. the insurance sche\me should also  be 
expanded.    Modernization     of handlooms to the 
tune of Rs. 31 crores as estimated.   New Design 
Centres should be   encouraged.   Then   only   
they   can compete with the power loom industry. 
Therefore, during those two and a half years  there  
was  no  agitation  in  Tamil Nadu.    Thoug there 
were three   million handloom weavers in Tamil 
Nadu, there was no agitation there during our time. 
But now, some problems have cropped up again.   
Some days back, 3,000 handloom weavers courted 
arrest in Kanchee-puram and some were arrested 
in Madurai also. 

Mr. Gehlot has taken keen interest in the 
mat;er~he is a dedicated man. Therefore, 1 would 
like to inform (he Government that the steps taken 
by ihe Tamil Nadu Government in the handloom 
sector during our tenure-during the tenure of the 
DMK Government--to solve the problems of the 
handloom weavers wJuld guide them. Therefore, I 
would like to insist upon the Government ot India 
giving protection to handlooms by reserving 
certain varieties of cloth for their exclusive 
production in the handloom sector. Again, there 
should be design support and provision of techno-
logical inputs through a number of weaver service 
societies in our country, which has been admitted 
by the Minister in reDlv to a question. That should 
be immediately implemented. Then only can you 
erase the tears of the weavers. Otherwise, you 
cannot stop the starvation deaths. 
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"The consolidated financial results of 
650 listed companies for the first half 
of 1991-92, published in this paper on 
Monday, show that the corporate 
sector has fared much better than 
expected. Sales have risen by 22 per 
cent, operating profits by 32 per cant, 
gross profits by 34 per cent and net 
profits by 25 per cent. 

Again, 

"Most companies hvae been able to beat 
inflation by passing on more than their 
higher cost to  consumers". 

 

 

 

"The State Government has brushed 
aside these deaths as resulting largely 
from ill health and oldage. this 
approach betrays a complete in-
difference and apathy to the manifold 
problems of handloom  weavers." 
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SHRI   MOTURU   HANUMANTHA 
RAO (Andhra Pradesh) : Mr. Vice-Chair. 
man, Sir, we are   discussing a serious 
problem being faced by the handloom 
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weaver of Andhra Pradesh in particular, It 
is very unfornunate, that even after 44 
years of independence we could not 
protect the interests of the handloom 
weavers. It was a national commitment 
and it was repeatdly pledged by our 
national leaders during the oourse of the 
struggle for independence that the interests 
of the handloom industries would be 
protected. What has happened? They have 
bcome more down-troden and more 
starvation deaths are taking place. Ft is 
very unfortunate that the Government 
have followed wrong policies which could 
not protect the interests of the handloom 
weavers. 

My friend, Mr. Pragada Kotaiah has 
alrer.dy explained how their interests were 
suffering because of the discriminatory 
policies being pursued by the 
Government. The Government has not 
seen to it that the yarn is sold to the 
handloom weavers at a higher rate than to 
the mills and to the looms. More yarn was 
exported and less yarn was supplied to the 
weaving sections. Apart from this, high 
cost of chemicals and colours added to 
their difficulties, that is why in purchasing 
they were suffering and in marketing their 
- r. ducts also they were suffering, in both 
ways they were suffering a lot because of 
the market discrimination. The were 
allowing exports from the textile mills but 
less exports from the handloom sector. All 
these thins go to show that the 
Government is very callous towards 
protecting the interests of the handlooms 
weavers. It is exactly because of this 
policy more starvation deaths have taken 
place in Andhra Pradesh. It is reported in 
the newspapers that 73 persons have died 
due to starvation. 

SHRI PRAGADA KOTAIAH : More 
than 100. 

SHRI MOTURU HANUMANTHA 
RAO : That is what I am going to say. 
Now it is more than  100. 

On the 20th November, itself I made a 
special mention about the plight of the 
handloom weavers in Andhra Pradesh. 
Then, I produced a list of 91 persons who 
died along with the details. I have got all 
the newspaper cuttings as well as the list 
of 91 persons who have died.   Added 

to that in the recent period  
4 00 p. m.   so many   more have   died. 

So, it comes to about 100 
deaths. Some time back, in Parkasam 
District, there were deaths of cottcn-
growers. Many committed suicide because 
remunerative prices were not given. And 
now, for want of yarn, our handloom 
weavers are suffering. And now these 
people are resorting to even suicides. Some 
cases of suicide are there.   The     
overwhelming  problem     \ 

that they are thrown to that misery. I had a 
survey made in Mangalagiri of 100 
famlies. At my instance, some friends 
made that survey in that village. That 
survey showed that out of them, 90 
families were suffering from anaemia ;90 
families altogether, elders and youngsters, 
were suffering from anaemia. If such is 
their fate, any disease can attack them very 
easily. After having starved for so long, if 
they take aything, even a particle of food, 
then naturally diarrhoea infection or some 
other infection would be there and they 
would die because of that. Our Andhra 
Pradesh Government had determined to 
deny that any starvation death had taken 
place in Andhra Pradesh at all. It is very 
unfortunate. They tried to bluff all the 
while. Now I am glad that at least our hon. 
Minister gives another story. "It is not the 
occasion to go into the question as to 
whether these deaths are starvation deaths 
or not. It is a matter of paramount concern 
that a large number of deaths have taken 
place". That is what he says. So, a large 
number of deaths have taken place. 
Because of their anaemic conditions all 
these things followed. The Andhra Pradesh 
Government had been totally neglecting 
those starvation deaths. They wanted to 
ingnore that. They were bluffing. And now 
they come forward with a list of persons 
who died. Why should there be a list ? It is 
not a question of registering births and 
deaths here. So, in this period, due to the 
suffering that has prevailed upon the 
handloom section they were dying. If this 
is the truth, now, you say that Rs. 5000/- is 
given towards ex gratia payment to bera-
ved families. What is Rs. 5000/- ? The 
responsibility of the Governments was 
there all along and because of the policies 
pursued by the Central and the State 
Governments, people were starved to death 
and this responsibility must be borne by 
the Government itself. We have been 
seeing on so many occasions that Rs. 
25,000/-, Rs. 50,000/- and Rs. 1 lakh are 
paid as ex gratia payments to those people 
who suffered and who died, who were shot 
dead, who were killed, who starved to 
death, etc. Why the poor handloom 
weavers, the bereaved families, should be 
paid only Rs. 5000/-? I think the hon. 
Minister would attend to it. This amount is 
not enough. And that too. straightway the 
Government is not paying. Through some 
other agency they would like to distribute 
the money because they do not want to 
accept that they were starvation deaths and 
it was their responsibility to see that the 
bereaved families are helped. All these 
things cannot be bluffed away like that and 
they should immediately see to it that 
proper attention is given. In our country, it 
is beleived that the Governments elected 
should see that nobody dies out of hunger.   
In order to 
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keep up to that, they go on bluffing that no 
starvation deaths were there. It is 
happening even in Tripura. Five hundred 
people died according to press reports but 
the Chief Minister goes on denying that. 
So urgent relief measures are required to 
be taken. A sum of Rs. 1,000 is being 
given per handloom weaver at the interest 
rate of 11J per cent as loan. A man who 
cannot repay this amount is asked to pay 
interest also. It is very undesirable and 
they should see to it that Rs. 1000 loan is 
given to all the suffering families without 
interest and  it  should  be  liberally  
attended   to. 

THE VICE-CHAIRMAN (DR. 
NAGEN      SAIKIA)   :  Please  conclude. 

SHRI MOTURU HANUMANTHA 
RAO : I am concluding, Sir. The 22 items 
that are reserved for the handloom sector, 
how are they going to be implemented ? 
We were told that in this Parliament 
Session a legislation would be brought to 
see that these 22 items are implemented. 
These items have already been passed by 
Parliament but a case is pending before the 
court and unless these hems are included 
in the N nth Schedule, it would not be 
possible to implement it. So the 
Goverriment should see to it that these are 
included in the Ninth Schedule. The 
Government should also see to it that these 
22 items are strictly reserved for the 
handloom industry. 

As regards consumption allowance, when 
sueh is the plight of the handloom weavers, 
how has it been proposed in our Budget that 
the consumption allowance which was 
given for their export earlier, ; would be 
taken away ? How could the Government 
propose such a thing at all 1 They are quite 
indifferent to the handloom industry. They 
are not caring whether the people are living 
or dying. This type of indifference cannot 
be tolerated. I hope the Government would 
look into the matter seriously and oner 
large.scale aid to the handloom industry. 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh) : Sir, the plight of the 
handloom weavers in Andhra is in sharp 
focus in today's discussion. But, Sir, the 
largest mumber of weavers are actually in 
the State of Tamil Nadu where the 
situation is as bad—perhaps not at the level 
of starvation—but in fact, their situation is 
also totally on a borderline. You have the 
same kind of problem faeed by the 
powerloom weavers in a place like 
Bhiwandi where they not only have to 
suffer these high prices but they also have 
to suffer communal dis-crjmioations and 
disruptions. .In fact, *what is-required is a 
national policy from the  Government on 
this not only 

for the plight of the weavers in Andhra--
the extreme situation there has brought 
this matter to focus- but I think v»hat is 
renuir'd is an attention on a war-footing as 
far as weavers of India are concerned. 

Sir, the anomaly of the situation is 
brought out by the fact that the cloth 
produced by such weavers is normally 
preferred by the masses of India and it is a 
labour intensive technology, which means 
it generates a lot of employment in terms 
of per unit capita!. Yet our economic 
system today is so worked and lopsided 
that it is more profitable to produce cloth 
for a hundred million people than for the 
remaining 750 million people. For a 
country where the market is as large as 
750 million people, the producers for 
them find that they are in economic 
difficulties and that producing such a 
cloth is unprofitable, whereas those vho 
produce cloth for the top hundred milli n 
people, they are making a fairly high level 
of profit. 

This shows a gross lopsidedness in our 
economic system and also the havoc that 
the black-money system plays with our 
economy. Unless you correct that malaise, 
this lopsidedness in our economic system, 
this warped aspect of our economy, the 
weavers are not going to be in a position 
to be able to really get the benefits of the 
large market that India is. Therefore, 1 
would say that rather than thinking in 
terms of providing certain reliefs as 
mentioned in the statement made by the 
Minister her , what we should really think 
is how to make these weavers as part of 
the vibrant, growing economic system. 
And I would certainly say that since there 
is a tremendous market for handloom 
abroad, ws should, in fact, take special 
steps to see tha we provide marketing 
facilities, in rastrec-tural facilities, for 
these weavers to be able to export their 
goods abroad and thereby they would be 
able to earn a much higher rate of return 
on their investment. The point I wanted to 
make was this. While we may take 
immediate steps in terms of relief-and I 
hope this is true—, the immediate 
provocation for the prsent State, of course, 
is budget whereas in an unthinking way 
the prices of yarn have gone up and on the 
other hand, the mills are not paying their 
dues to the weavers in time and there is no 
machinery to police them. That is the 
immediate provocation but I think in the 
long-term we have to have a national 
policy in which handloom become a 
profitable activity, particularly so far as 
that market  is concerned. 

Sir, Mahatma Gandhi had-popularised 
khadi to such a great extent and indeed 
the Congress Party of the freedom move-
ment had made this into a  kind of na-
tional fashion. Today, of course^ wearing 
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Indian things, Indian dresses, are now 
going out of fashion. In fact, a large 
number of Ministers who go abroad go in 
suit and boot, in western three-piece suits 
and tie coats, and perhaps some of them 
takt, umbrellas  (interruptions) Yes, 
waist-coasts too and even a cigar on the 
side pocket. If the Ministers of the country 
representing India  {interruptions)... ft is 
all right for communists to wear westrn 
dress because that is part of their culture. I 
think a party which swears by Mahatma 
Gandhi should ensure that its Ministers 
when they go abroad wear Indian products 
and Indian dresses so that that can get 
popularised and even in the country they 
should do the same.* * {interruptions)-  I 
am talking not in terms of criticism. I am 
saying that there is a certain cultural 
change which has come, but hich is not 
what Mahatama Gandhi had envisaged. 
And unless we make this into a fashion, 
these poor people will not be able to get 
the demand and market thai they need and 
that is what is at the core. This is the  
point of order I wanted  to make. 
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people. You have not been able to feed the 
weavers. This is the condition now... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): Mr. Hanumanthappa, 
the whole House is concerned and I know you 
are also concerned. But let us understand the 
feelings of the Members.    (Interruptions). 

SHRI H. HANUMANTHAPPA: I am also 
serious, I am also concerned. 

 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR) : Now, Prof.   Saurin   
Bhattacharya. 

PROF. SAURIN BHATTACHARYA (West 
Bengal) : Mr. Vice-Chairman, Sir, as I was going 
through the statement made by the honourable 
Minister of Textiles, the only part which seemed 
to be. a bit of a relief in a very grim situation like 
this was that in which he says, "Let us not debate 
whether it is a starvation death or not." I 
remember, Sir-perhaps the Minister may not 
because he is of a much younger age-in our 
younger days, when Bengal faced a great famine 
in 1943, the then Secretary of State for India, Rt. 
Hon. Amery, declared that the Bengali people 
were dying of overseating ? I mean to say that 
something like that has crept in. In this discretion 
he has said that such controversies should be 
avoided. That is a very sensible thing, no doubt. 
But there is the other part also. I would have been 
happier in there was some analysis of the reasons 
leading to this situation, the tragic deaths of 
weavers, and 1 would have been happier if the 
Ministr had not mentioned the figure of five 
thousand rupees   for the families of the 

 

SHRI H. HANUMANTHAPPA : It is  
not  much ?    v (Interruptions) ■ ■ * 

DR. G. VIJAYA MOHAN REDDY: 
(Andhra Pradesh) :   You are   all callous 
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dead weavers.    I was just trying to find 
out whether it was for all the weavers taken 
collectively   or for each individual weaver 
who has died.    The statement does not 
make it clear.   Naturally, I take it that it is 
for each person dead.    This is a very  
pitiable sum, indeed,Earlier also, I 
reiterated here that in my students days, we 
read a poem called 'the Song of Shirts' 
There was a line in it: "Oh God, blood so 
cheap and bread so dear."    It reminds me 
of those lines, long after that poem was 
written. If it is Rs. 5,000, it was better not 
to have been mentioned here at all. The 
question is that some statistics have been 
given here. I am very weak in arithemetic. 
They say, crores of ruppes on this account 
and that account, Janata cloth and other 
things, and what the State Chief Minister 
has given, what the others have given, and 
what the subsidy has been , etc. But the 
basic  point,  in  a  casual  manner,    was 
raised      by     Dr. Subramanian Swamy 
that in our country, there should be State-
run labour intensive industries whereas we 
are cutting down the imports, but 
increasing the imports of foreign 
technology and foreign investments. That 
being the industrial policy of the 
Government of India, they seem to be 
proud of it. They seem to be proud to beg 
at every door. Our country is known to be a 
country of beggars.    But never before was 
it so as it is during the present regime. And 
by such imports of a few crores of rupees 
of inputs, we do not know how they will be 
utilised or whether they will be able to 
solve the problem of the weavers whose 
tragic tale was told by Mr. Kotaiah, who 
hails from a weaver's family, both from the 
mother's side and the father's side, here is 
no realisation of that aspect. That is really 
the underlying issue which should be taken 
care of.   I do not like to unnecessarily 
bring the Minister. But it is a question of 
approach. Only day before yesterday, I 
received a reply to my question here. It 
says, the registered unemployed are 358 
lakhs. There is no system of maintaining 
the statistics of those who were unable to 
register themselves. And that h s been 
given as agricultural labourers. Their 
number would be about 11 crores. And 
their daily income on an average is Rs.  14. 
What existence would they lead with that 
amount? What hopes can you hold for all 
these weavers unless there is a 
comprehensive scheme to utilise their 
talent Now, in this age of synthetic goods 
which is lording the market, what can they 
do? Forget what Gandhiji said or the 
leaders of those days said. We have come 
about half a century from    those    days. 
So, Gandhiji is practically unknown. 
Gandhiji, Netajai, Nehru and everybody is 
unknown So, evolve some suitable 
mechanism for utilising the talents of thse 
improverished people. Would you ensure 
that these crores of rupees which you have 
mentioned here-maybe Rs. 15 crores or 
something like that- 

vvill be properly utilised in order to 
resuscitate the lives of these weavers? If 
you can do that, if you have any such 
scheme, it will be worthwhile. Otherwise, 
it is a longdra-wn Calling Attention 
Motion. Ultimately it is an infractions 
one, full of sound and fury and signifying 
nothing. If that is to be the feeling, the 
State and the Centre should uniteduly pull 
their resources and try to evolve a 
programme in consultation with those 
who know the matters close enough for 
the upliftment of these weavers. 

DR. YELAMANCHILI SIVAJI 
(Andhra Pradesh): The present tragedy is 
the outcome of the Government's Textile 
Policy which was announced on 6th June, 
1985. Mr. Ram Niwas Mirdha, the then 
Minister, soon after he took over the 
office, within two days, announced that 
policy without considering the 
consequences. And on top of it, even after 
announcing the policy the Government 
was not serious to implement the same in 
its true spirit. It was remarked in the report 
of the Abid Hussain Committee" that: 

"We, therefore, feel that 1985 Textile 
Policy did not address itself adequa-
tely to the institutional, financial and 
other means to acquire, to achieve 
the 
objectives it has set itself". 

It shows the complete apathy and callou-
sness of the Government to the problems 
faced by the handloom weavers as well as 
the cotton growers. These starvation, 
deaths as well as suicides among these two 
sectors are the outcome of it. And the 
Government is the real culprit for the trage-
dy. A similar situation took place during 
1988, when Telugu Desam Party was in 
power in Andhra Pradesh. But the then 
Government in Andhra Pradesh defused the 
situation by opening production centres at 
Chirala, Bhattiprolu, Cheemakurti, 
Chebrolu and other places,. They procured 
yarn and supplied it at subsidised rates. 
Again they procured finished products to 
be marketed through APCO. The Social 
Welfare Department, as well as the govern-
mental agencies were asked to consume 
that production. But thanks to the perfor-
mance of the State Government in the State 
through G. 0.168 by asingle stroke of the 
pen, by a single G.0.168, they scrapped that 
And the Social Welfare Department was 
asked to purchase the cloth from wherever 
they liked, from wherever they got more 
commission and kickbacks. This is the 
tragedy. The hon. Minister in this statement 
has mentioned that the Government -was 
good enough to sanction Rs. 5000 for each 
bereaved family and another Rs. 1000 as 
consumption loan. What a farce? The same 
Government under the so-called mo-
dernisation scheme for the textile industry, 
for 214 textile mills in this country, 
sanctioned Rs. 834.64   crores.   This is 



 

(Dr. Yelamanchili Sivaji) 

called a super soft loan. It charged 
only 4 per cent interest on the loan 
to be repaid in 20 years. What a large 
heart is the Governent having for the 
textile industry. On the other hand, the 
Government has given so many 
concessions 
for the artificial fibre, for the import 
of artificial fibre, for the imort of arti 
ficial fibre machinery, for their produc 
tion at the cost of the cotton growers 
and handloom weavers to benefit the big 
industries like Vimal and Reliance. Is 
it not a fact that the Government is sold 
out to Reliance and Vimal at the cost 
of the cotton growers and handloom 
weavers? The Govermnent has accepted 
the Abid Hussain Committee Report. 
But they did not care to circulate that 
report to the Members. They said that 
they had accepted the report. But they are 
not serious to implement the same. 
What a fun the Government is indulging 
in! I am not able to understand. Sir, 
there are 300 cases pending in various 
High Courts challenging the reservations 
policy, as far as 22 itmes are con 
cerned. But do you know who the 
counsel was on behalf of the textile in 
dustry? Mr. P. Chidambaram, the 
Minister for Commerce, was counselling 
for the textile mills to scrap the reserva 
tion policy and he successfully pleaded 
for getting it stayed. And I was told 
that Mr. Pragata Kotaiah wrote a 
letter to the Prime Minister to restrain 
Mr. Chidambaram to plead on behalf 
of the textile industry which was con 
trary to the norms of the Government 
policy.    Is it  not  a  fuct   that Mr. 
Chidambaram was the Standing Counsel 
for the textile industry challenging 
resrvation of 22 items? This Government 
is not serious about it. When Mr. V. P. 
Singh was the Prime Minister, they 
prepared a draft Bill to be introduced in 
the Lok Sabha so that these things cannot 
be challenged in the court of law under the 
Ninth Schedue. But unfortunately that 
Government fell. Is it not the duty of the 
present Government to see that the Bill is 
introduced? (Interruptions). 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharasthra): It was an 
unfortunate    Government. 

DR. YELAMANCHILI SIVAJI: It is 
unfortunate for the people in Andhra 
Pradesh.. (Interruptions). 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Your Governmnt made a mess 
of all the polices. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): We are very much 
worried about this problem. We are not 
worried about that Governemnt or this 
Government. We are very much worried  
as to   where this    Governent 

is leading this country. We are not bo-
thered about the past. We are only wor-
ried about the Governemnt in power.. 
(Interruptions). As long as you people 
have Chidambarar^ and others, you 
cannot go anywhere. .(Interruptions). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Let 
us not take names. Nothing will go on 
record. Mr. Jadhav, this is not the way. If 
you talk among yourself, what is the 
relevane of the Chair? If you want to talk 
like this, I will vacate the Chair. You 
must address the Chair and if you have 
any point to make, you talk to me. 

SHRIMATI      KAMLA      SINHA 
(Bihar):   This   is   part   of  liberaljstion 
policy. 

SHRI VITHALRAO MADHAV 
RAO JADHAV: Sir, it is very im 
portant debate and that is why I reques 
ted him to raise the serious points so 
that the problems of the handloom 
weavers can be
 solved. 
This is not a question of this Government 
or that Government. 

THE  VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : 
Let us have the sense of the House. This 
is a national tragedy. Let us not mix it up. 

SHRI VITHALRAO MADHAVRAO 

JADHAV : That is why I say, it is unfor-

tunate ..    . 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : 
Now Let us have the fortune of hearing 
him. 

DR. YELAMANCHILI SIVAJI : Your 
Mr. Chidamrabam is also a good friend of 
mine.... 

DR. G. VIJAYA MOHAN REDDY : 
Unfortunately. 

DR. YELAMANCHILI SIVAJI : With 
the liberalisation of the so-called industrial 
and economic policy, I am very much 
afraid that the handloom sector is going to 
face a severe onslaught both from the 
textile industry and the power loom sector, 
thanks to the performance of the 
Government of India headed by the 
present rulers. With the new industrial 
policy for textile industry of the medium 
size, they need not go in for licence. They 
can open up units with the monetary limit 
of Rs. 25 crores, and they need not seek 
any licence. So, the onslaught will be 
more for the handloom sector hereafter. 
So I do not see any production in the 
handloom sector; 
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I do not see any future for it. I hope the 
Government is serious about the 
recommendations announced by the Abid 
Hussain Committee and implement the   
same. 

Our Dada mentioned about withdrawing 
export of cotton. But this is not good 
suggestion and it will not stand the test of 
scrutiny, because the handloom sector 
consumes only hank yarn ; they do not 
consume cone yarn. So, it is the duty of 
the Government to see that hank yarn is 
not diverted to power looms or for export. 
It is a fact that last year — thanks to the 
performance of V.P. Singh Government -- 
12.25 lakh bales of cotton were exported. 
But it is not the case and it is not 
responsible for the tragedy in the 
handloom sector. The main culprit is the 
Government of India who is giving so 
many reliefs to artificial fibre only to 
benefit and give advantage to the big 
industrialists like Vimal and people like 
Mr. Chidambaram and others pleading on 
their behalf. 

THE VICE-CHAIRMAN ( SHRI 
BHASKAR ANNAJI MASODKAR) : 
This is not fair.    Let us not take names. 

DR. YELAMANCHILI SIVAJI : So 
this is the tragedy. I would like to advise 
the Government to have come, consulta-
tion with the Government of Andhra 
Pradesh and see that proper, necessary 
reliefs are extended. to the handloom 
weavers. I would like to add that it is 
necessary that the Minister should make it 
a point to vist the Guntur District and the 
Prakasam District. It is not only a tragedy 
but a shame on a civilised nation and on a 
civilised Government to have hundreds of 
people dying of starvation and committing 
suicides. The Chief Minister, Shri 
Janardhan Reddy and other State 
Ministers say that those deaths were not 
due to starvation but due to alcohol.    I 
believe only those Ministers. 

THE VICE-CHAIRMAN ( SHRI 
BHASKAR ANNAJI MASODKAR) : 
That is what I asked you, whether it was   
really   due   to   starvation. 

DR. YELAMANCHILI SIVAJI : 
Probably those Ministers who are under 
the influence of alcohol would say this. 
Thankyou. 
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THE VICE-CHAIRMAN (SHRI 

BHASAR ANNAJI MASODKAR): 

Please conclude. Your time is over. I 

know the subject is strious and very 

tragic. | 
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SHRI V. NARAYANASAMY (Pondi-
cherry)   : The plight of the handloom 
weavers has laready been explained by the 
hon. Member and the mover of the motion, 
a very senior Member and who is in the 
field, Shri Pragada Kotaiah. In Tamil Nadu 
and also in my State lakhs of workers are 
being involved in this business.   Their job 
is only to weave the cloth on the basis of the 
yarn supplied either by the cooperatives or 
by the private individuals,   who   are   
middlemen,   and who are dealing in this    
business—the master  weavers.   Most   of 
its  finished product goes to Singapore and 
to other countries and the Government is 
earning a very good amount of foreign 
exchange out of it.   But the unfortunate part 
is that the plight of those handloom weavers 
is going from bad to worse.   In spite of the 
fact that the new textile policy was 
introduced by our leader, late Shri Rajiv 
Gandhi, it was not given effect to as far as 
the handloom weavers are  concerned. The 
exicse duty exemptions which were given to 
the handloom weavers was taken by the 
powerloom sector and the textile mills.   
The only way opjn to the hon. Minister   to   
give   protection   to  these weavers is 
through cooperatives.   Even in cooperatives 
there are some lacunae. We find the persons 
who are at the helm 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : Let 
us hear him. 
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SHRI   V.      NARAYANASAMY 

Thank   you    very    much,    Sir. 

SHRIMATI KAMLA SINHA : Thank you ,Sir. 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR) : They are really feeling 
anxious about their plight. 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNA JI MASODKAR) : Please listen to the 
Minister. You have already   spoken.    Please   sit   
down. 

 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR) : Mr. Minister, you have 
seen the mood of the House. The level of poverty 
which handloom weavers are subjected to is a 
matter of prodfound concern to this House. 
Members of all parties have uiged upon you to 
improve their condition. This issue is not of any 
partisan nature. I would request the Government 
and particularly you, to respnd to the points raised 
by the Members. The whole House shares the 
anxiety of the hon.   Members.   Now,      Mr.   
Minister 
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SHRI    CHHOTUBHAI PATEL 
(GUJARAT) : Sir, onlyone     minute.. 
(Interruptions) .. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : 
The subject is closed now ____ (interrup 
tions) __  

 

SHRI MOTURU HANUMAN- 
THA RAO: Sir, in regard to ex-gratia 
payment with which all of us are concer 
ned and have expressed our disatsfac- 
tion, I would like the Minister to respond. 
Secondly, the loan with its interest is 
to big a burden and hence interest-free 
loans must be advanced liberally to the 
hand loom weavers,.. .{interruptions)------ 

THE      VICE-CHAIRMAN      (SHRI 
BHASKAR ANNAJI   MASODKAR) : 
Yes, Mr. Ghelot, do you  want to respond? 
__ (interruptions) __  

 

SHRI   MENTAY PADMANA- 
BHAM (Andhra Pradesh) : Even if 
starvation deaths are taking place; the 
State Government wpujd have isswed.. 
(interruptions).... to the Centre to cover 
it up___ (interruptions)... 
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SHRI      MENTAY PADMANA- 
BHAM : We have been requesting the 
Minister to visit these places and evaluate 
the   position.. (interruptions).. 

DR. G. VIJAYA MOHAN REDDY; 
The situation is very grave ____ (interrup 
tions) ---- We have  been requesting the 
Minister for  the. .(interruptions) __    for 
thep ast one and a half month.. (interrup-
tions). .. 

SHRI V. NARAYANASAMY : Sir, the 
people were given twenty five thousand 
rupees, the families of those who died 
during the cyclone by the Central 
Government. ..(Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : 
The Minister has heard you and he will 
reply __ (Interruptions) __  

SHRI V. NARAYANASAMY : Here 
also, Sir, they should be duly 
compensated. .(Interruptions)... 

SHRI MENTAY PADMANABHAM : 
Sir, we are inviting the Minister to visit 
those places. The Minister should respond 
to that. It is an invitation extended by all 
the parties here... (Interruptions). .. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJ I MASODKAR) : 
He does not need an invitation. .(Inter-
ruptions). .. 

SHRI     V.       NARAYANASAMY 
Sir, in the "Frontline" it has been written 
that the correspondent visited those areas 
and was satisfied... (Interruptions). .. that 
the handloom weavers died due to 
starvation only.. (Interruptions).. It is 
written here in this magazine, "Front 
line".. (Interruptions).. So, the Minster 
should come to the rescue of these people 
who have been   affected.. (Interuptions) 

SHRI    MOTURU HANUMANTHA 
RAO   :   Sir,   ther   have   been   hunger 
deaths,..  (Interruptions)...       starvation 
deaths.   He should not take it lightly.. 
(Interruptions)... 

DR. G. VUAYA MOHAN R1DDY : 
Sir, he is not coming out even with an 
assurance that he will visit those areas. 
What is this? .. (Interruptions).. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR); Dr. 
Reddy, please sit down.. (Interruptions). .. 

SHRI MOTURU HANUMANTHA 
RAO: Sir, there should be a Committee of 
the House to go into the question.. 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR) : 

The Minister has heard you. Please sit 

down....    (Interruptions).... Yes, 

Mr. Yadav, what do you want to say? 

 

  

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : No, 
no, That is not correct. He is not   taking it 
lightly... (Interruptions).. 
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THE      VICE-CHAIRMAN      (SHRI   , 
BHASKAR   ANNAJI MASODKAR) : 
Mr. Pandey, you have not begun, but 
you stop now     !. (Interruptions) ____ 

SHRI SUKOMAL SEN (WEST 
BENGAL) : Sir, give a chance to this side     
also. .{Interruptions).... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : 
Then we will really be opening the debate 
and that is not permissible ___ (Interrup 
tions) .... 

SHRI      MENTAY PADMANA- 
BHAM : Sir, we would only like to 
extract some concessions for the poor 
weavers.    That is all _ (Interruptions).. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : I 
can understand that. Please sit down.. 
(Interruptions).... 

 
 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNA JI MASODKAR) : 
No, no. Please take your seat. Let 
us not open that subject again. .(Interrup 
tions) __  

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : 
Please sit down. As you are aware, I have 
already formulated my own observations 
and the Minister is aware of it. Yes, Mr. 
Patel. 
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He has said that he would look into ft. 

SHRI SUKOMAL SEN  Sir I on a very 
limited point I have I amon to make about 
the starvation Now the Government 
denies it. the Andhra Pradesh 
Government both Central Government 
My  ONLY ton ,s that at least the 
Goverment sponsor an all-party 
delegation that  place  and determine 
whetherthe deaths were due to starvation 
or some other reasons. And then they can 
report  to the Parliament.(Interruptions)_    

† [ ]Transliteration in Arabic Script, 
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SHRI MENTAY PADMANABHAM : 
I have a small submission to make. There 
is a lot of controversy over the starvation 
deaths. The State Government had taken a 
different view where as the Textile 
Commissioner who is working under the 
Textile Ministry has taken another view. 
And we know that starvation deaths have 
taken place. Therefore, in the 
circumstances, we demand that a 
delegation from this House should go to 
that place and examine and interact with 
various sections of the people and make a 
report. I want to know whether this 
sugcstion is acceptable to the Government 
or not. 

THE VICE-CHATRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : 
You are a leader of the opposition ; you 
know the procedure. 

SHRI MENTAY PADMANABHAM : 
I am only appealing to the Minister.    
Will   the   Minister   agree? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) ; 
Let us go in an orderly way.  
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† [ ] Transliteration in Arabic Script. 
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SHRI MENTAY PADMANABHAM : 
I seek your protection. I don't understand 
what the Minister is saying. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) : The 
House stands adjourned till 11.00 a.m. 
tomorrow. 

The House then adjourned at 
nine minutes past six of the clock 
till eleven of the clock on 
Thursday, the 5th December, 1991. 

 




